In THE CENTRAL #ADMINISERAT IVE TR IBUNAL

PRINCIPAL BENCH
MEW DELMI,

Ra 220/97 in D& 307/9%

New Deilhi this the 29 th.day of ®entember, 1007,

Hon'ble Smt, lakshmi Suaminathen, Memhar {3}
Hon'ble Shri R.K,&hooja, Member (R}

Sh‘S osevop.ﬁagg
A=-132, Panders Road,
New Delhi-3
Ty ﬁgﬁii@ﬁﬁé

Ve,
Union of India through Secretary,
Ministry of Urban Affairs & Emplovment
Nirman Bhawan, New Delhi,

sss Fespondent,

O RBER (By Cireyiation)

(Hén'ble Smt,Lakshmi Swaminathan ,Member (1)

This Review Application is stainet the
impugned order dated 30.6,97 in 0A 307795, Thie (.4,
had been taksn up elong with éﬁg;bamt% et cacee,
intluding DA 307/97 and disposed of by 8 common
sider deted 30-6-97,

2, We have carefully considered the srounds
taken in the RA which are the came as have h@%ﬁ 3a&§%
by the Review applicant in Rae 296 /97 and 247 fon

in 0¢ 303/95 and 04 306 /95,

P We find that the applicant has %?i@é te

pbul fobward the same old and overtuled arguments

in this R,A, to reviay the impugned arder dsted 305,07,

In the garb ofbfgrewieu Déti%iaﬁiﬁhﬁManﬁliﬁﬁﬁé
actuslly éeaksfta eppeal against nyr judgmen t farder
for which the reviey application does not lie, &
paerusal of the judgment,which iz a detsiled and
fsasoned one deliversd after hearing both the partiee

at considarable length, makes it abudantly clesr

that the so called errore alleged to have been
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committed by ys ate, in fact, no errore gt 811, but are
csaeiusisns/findings reached on the hasis of the
rleadings gnd ﬁgi other materiale on record, se gx te
bring this R,A, within the ambit of Orde, 49 Ruje 4 CpC.
If the Reviey applicent ie annrisved by sur Judoement

it is opem to him to sesk other remedies {n the mEIner
prescribed by law but this review anplication is Aot
maintainable, The applicant does mat depend ﬁéﬁgég onYe Ty
of any new and important matserigl which he yas nnt shi
to secure and produce in spite of due dilisence whoan

the Original Application yas heard and disnpeed of . We
therefore, find o good grounds te Teview the {merunped
order dated 30.6,98, The Teview apnlicant cannat use

the inﬁtrumeﬂtelity of & revieu soplication far shis
putpose merely becauss the anplicant fesjs %%aggﬁﬁﬂv ainn
iz wrong, The Reyiey Rpplication 220/97 ig sceardingly
tejected, The arpunds taken in this RA ay. ¢imilar to thoss

taken in B 1E[27 ane RR 217/97 10 00 wnagos o
0a& 386}9éwzg?g:d@9re disposed of by = Cﬁ%?ﬁﬁ oraer se

the issue® rgjceth are similar by fmeupmed order dated

36.€.97,

Let s copy of the order im RA 29¢707 ¢,

C& 303/95 phe placed in thie file,
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